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Shri Shinkre (Marmagoa): On a
point of ouler, Sir. Since Mr. Fakh-
rwldin Ahmed has become the minis-
ter in chirge of Irrigation and
Power, what is the purpose in re-
peatedly mentioning the name of
the Minis'er of State; Dr. K. L. Rao?
At least once he should mention the
name of Mr. Fakhruddin Ahmed.

The Minister of State in the Minis-
try wf Irrigation and Power (Dr. K. L.
L. Rao): It does not matter.

= o Yo UAE : § o Fo THo
T I A AT fAU wrEle
T =TT g f fora e o § avi
FT T § FEN T AT FT WA ST
yIg A @ 91 W TG IW -
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wE, 0§ A s oW g
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aTEaT ¢ fr g @ damd 99 9
AT AR AT wEErT wE a3 )
# 37 %1 favarg feera =g § 6 w0
@ o g B ¥ faar oy, @Y
@ & AT W F AT G @ AN
AR wEfE 7 FEEr g W
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g, g d w9 T gEE
g

The Minister of Irrigation and
Power (Shri Fakhruddin Abmed):
Mr. Speaker, Sir, ag many ag 23 or
24 memberg have participated in the
discussion on these demands. I am
very grateful to hon. members for
drawing relevant and pointejd atten-
tion to many of the problems and
difficulties relating to irrigation, flood
control and power deveclopment sche-
mes. Before I take upn the various
observations, some of th>m very use-
ful, made by hon. members, I would
like to express my gratitude to them
for the complimentary references
they have made about me, my collea-
gue Dr. K. L. Rao arrl my depart-
ment. It was only because of the
cooperation from the members of
the legislature and the' penple out-
side that it was nnss’ble “or me to
achieve something in my capacity as
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minister in the Assam Government.
I look forward to the same coopera-
tion and help from the Members of
Parliament also in order to be able
to discharge the very difficult task
and responsibilities of minister in
charge of this ministry.

1 realise the. significance and im-
portance, which have been attached
arl ig evident from the observations
made by hon. Members to the prob-
lems of irrigation, flood control and
power in our country, because on the
dev:lopment in these three diffe-
rent directions, really depemds the
prosperity of our coun'ry and, to a
great extent the solution of the food
problem with which we are faced to-
day. Unfortunately, 1965-66 tas
been a very bad year for us when on
account of drought and shortage of
rains, it was not possible for us to
provide alequite water both for irri-
gation and power purposs in our
chuntry. We are situated under
very peculiar circumstances in
India. We have abumiance of water,
but unfortunately in places which do
not need witer, we have during rains
more wnter than we needq and if in
places, where we have abundance of
water, we can re*ain it, our produc-
tion and productivity will increase
arr] there will be no scarcity of
water. It is to this ques‘ion of con-
trolling nature and utilising water
that we have to address ourselves and
draw up our plang anq schemes, so
that our future development may not

suffer. feth

I wou'd Y'ke to take up these three
items senaratelv. In #he first place,
while I entirely enriorse the observa-
tions made by hon. members that a
good deal has to be done for the de-
velopment of irrigation I do not agree
with. thelr critic'sm that nothing has
been done by this Ministry in that
behalf during the last 18 vears and
there hag been some defective plan-
ning so far as the schemes are con-
cerned.
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Sir, in thig context, I would- like
hon. Members to remember that when
we are considering any proposal or
any sch or any d d, that has
to be considered not in isolation but
in the context of integrated proposals
schemes ani the demands with
which ‘he Government is concerned.
Unfortunately, when we discuss these
heads separately we forget that there
are other needs to be attemied to by
the Government, that expenditure
has to be incurred and money has to
be found for other services, for other
necessities of life and also for remov-
ing backlog ang imbalances in other
departments. It is unfortunate that
when a particular Demind is taken
into consideration, at that time, hon.
Members think of that Demand in
isolation being ‘important and re-
quiring all attention.

This Ministry is conterned with
the questions of planning, of giving
technical cedvice, and of telling what
schemes if undertaken will be help-
ful in the development of our coun-
try. But so far as the execution of
those schemes is concerned, though
our technical advice is available to
the State Governments to a great
extent, this has largely to be under-
taken by the State Governments,
Even so far as the question of plan-
ning is concerned, we cannot ignore
that planning has to be +lone within
limited resources available at our dis-
posal. Therefore, whenever the
question of planning a scheme comes
up we ave always confronted with
the qu-stion whether we have the
ne-~essary fundg for the purpose of
taking up a particular plan or schame,

1 woulg like hon. Members, before
criticism against this Ministry is
offered. to understand what is the
gigantic prob’em with which we are
confronted. I was going through the
figures, and I finl thet in ovr coun-
try we have nearly 337 million acres
of land which can be regarded as
sown area. Out of this 337 million
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acres of land there is only about 50
per cent of the land which can be
drrigated. Of this 50 per cent there
is only about 112 million acres which
can be irrigated through major and
medium irrigation schemes. The rest
can be irrigatol through either small

surface water schemes or small
ground water schemes. Before the
beginning of the First Five Year

Plan, that is to say, in the year 1850-
51, the area jrrigated under major
and medium projects was only 23'8
million acres. Therefore, when we
undertook the task of preparing
schemes and plans for bringing the
areas under irrigation, we were ieft
with the task of bringing nearly 88
million acres of lang under major and
minor projects.

13.15 hrs.
(MRr. DrpuTY-SpEAKER in the Chair]

Hon. Members will appreciate that,
during the last three Five Year
Plans, it has been possible for us
to take schemeg which will cover an
area of 44 million acreg of land. I
would ask hon. Members to ponder
over this, whether the acreage cover-
ed during the last 15 years, during
the last three Plans, can be regard-
ed as such where the hon. Members
would be justified in saying that we
have not p3id proper attention to ir-
rigation in our country.

Now, as regardy the outlay—I shall
also come to this point later on—ard
the remaining 44 million acres for
which we have to providi2 major and
minor irrigation, we think that it
will be possible for us to undertake
schemes and plans in the Fourth
Plan ani also in the Fifth Plan. if T
get the cooperation of the hon. Mem-
bers and we have the necessary
funds. We have now got a depart-
ment in which we have now adequate
number of engineers with experience
with which, I am sure and I hooa. it
will be possible to provide irrigation
facilities for the remaining 44 miliion
acres of land in our country.
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It has beensaid thatthere is shor-
tage of food, Shortage of food is due
to many reasons, Shortage of food is
due to the fact tl.at proper facilities
for irrigation do not exist, proper:
tacilities for providing fertiliser to the
cultivatorg do not exist, proper faci-
lities for investment in the purchase
of seeds and other things necessary
for cultivation do not exist. All
these together add up to the difficul-
ties of the cultivators and also aid
to the shorage of food in the country.
The Ministry of Agriculture has
taken notice of all these things, and
I am glad to place before this House
that recently I find there is co-ordi-
nation angq there is close collabora-
tion between the work undertaken
by the Ministry of Agriculture and
the various other demartments which
are necessary to help the Ministry of
Agriculture for the purpose of increa-
sing food production.

So far as this Ministry is concern-.
ed, I would like to point out that our.
average food shortage at the present.
time, ignoring the food shourtage
which has taken place on account of
the abnormal conditions during the
present year, is about 5 million tons
of foodgrains. These 5 million tons
of foodgrainsg can easily be had,
apart from taking other activities, by
increasing facilities for the purpose
of irrigation and by providing funds
for that purpose. Out of the 44
million acres of land which we want
to bring under irrigation, if some
funds are providcd to us, ip the course
of a few yearg it will be possible for
us to provide necessary facilities for
irrigation which will give the requir-
ed food for which there is shortage in
the country.

S'r, I was going through the
figures. I find that even thase ache-
mes which have been taken ur under
the Third Five Year Plan could not
be completed for various reasons
during the Third Five Year Plan. It
funds for those schemes sare provi-
ded, it will be possible for us to muke
\p this deficiency in food.
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So far as outlay is concernei, hon.
Members will realise that up till now
we have spent nearly Rs. 1,260 crores
on irrigation and in the Fourth Plun
there is a provision for another
Rs. 810 crores. But I submit tnat, in
order to be able to provide irriga-
tion facilities which will b2 helpiul
in covering our normal shortage of
food, if about Rs. 1000 crores are
placed at the disposal of this Minis-
try it will be possible for us to exe-
cute the schemes in .all the Stales
and thus help the country in increa-
sing food production.

Therelore, it is not correct for hon.
Members to say that nothing has
been done or that the planning has
not been proper so far as irrigaticn
is concerned. I submit that we can
take pride in what has been plinned
and what has been achieveq by us
during the last 15 years, since we
attained independence, in the matter
of providing irrigation facilities in
our country. 1 would not like to go
into these «letails. My colleague, Dr.
Rao, in a very able manner has
placed all the figures before this
House and, I am sure, he has been
able to convince the House that what-
ever has been dgone by us in thus
regard is such about which we can
with satisfaction say that if more
funds are placed at the disposal of
this Ministry we are in a position to
rerrder better accounts and show
better results.

Now, Sir, together with this prob-
blem, we have also to consider the
question of flood with which various
areas in our country are affected prac-
tically every year. The States which
are mostly affected by floods are
Assam, North Bihar, Eastern U.P. and
the deltic region in the South. I do
not know much about this. But, I
think, the average loss on account of
floods is heavy every year. So far as
Assam ig congerned, I can inform the
hon. Members that when I was the
Finance Minister there, I examinad
the records of the last ten years aml
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I was amazed to fing out, in the
course of ten years, the average loss
.in foodgrains, ia p.operiies and loss
in cattles and so on was about Rs. 9-
.10 crores every y.ar. In some areas
it was much more whie in other
areas it was less. It can also be said
that of the shortage of nearly five
million tons of foodgrains in our
country. Perhaps, the shortage of 3}
mil.ioa  tons o1 foodgra.ns is on
account of floods which we have in
our country. li we can .ake s.cps
for the purpose of not doing away
with floods altogether but ior re-
moving the rigour of floads, I think
to a great extent, we can save the
foodgrains which are destroyed from
ycar {o year. So far as I have been
able to see the amount of foodgrains
destroyed every yecar on account of
flocrds comes to about 34 million tons.
But, the sho-tag: in foodgrains is
only one ang a half million tons. From
this the hon. Members will realise the
importance ¢! controlling the floods
so far as our country is concerned.
It is in this context that we have to
think and take steps so that while, on
the one hand we are prepating and
executing schemes and plans for im-
proving the irrigation facilities, on the
other we will have tt :ake schemes
which will reduce the rigour of floods
in our country ang particularlv is
some of the States which are very
badly affected on account of these
floods every year.

During last year, 1965-66, 1 wou'@®
like the hon. Members to remembes
that, in spite of our financial difficul-
ties. we thought that necessary impor-
tance was to be given for increasing
the food production. We were able to
provide additional central assistance
amounting to about Rs. 15.5 crores for
various schemes in the country. Ou$
of this. Rs. 10 crores was given by way
of additional assistance to N2garjuna=-
sagar Project in Andhra Pradesh, Rs,
160 lakhs for the Tungubhadra hinh-
level canals, Rs. 100 lakhs for Tawa
Project in Madhva Pradesh. Rs. 80
lakhs for Mahanadi Delta Sch in
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©Orissa, Rs, 50 lakhs for Kosi project,
Rs. 50 lakhs for Gandak project and
Rs. 110 lakhs for six irrigation projects
in Kerala and other places.

Therefore, the hon. Members will
realise that in gpite of the difficulty
with regard to resources, we thought
that in order to overcome the difficulty
in production due to shortage of rains
throughout the country, it was neces-
sary to give additional assistance for
the purpose of advancing the action on
the schemes under execution. Prac-
tically, all over the country, we gave
additional central assistance to the
States. In this connection, I would
also like the hon. Members to re-
member that so far as expen-
diture on schemes like provid-
ing irrigation facilities or flood control
i8 concerned, the same is provided for
in the annual plan and the Five Year
Plans of the States. Of course, there
are certain schemes for which the res-
ponsibility for the entire expenditure
has been borne by the Central Gov-
ernment. But, they are very few as
compared to the number of schemes
which are taken under the States’ sec-
4ors.

Now, the hon. Members must realise
that the annual plans or the Five Year
Plans are prepared on the basis of
resources available in each State. Out
ot the resources available, that fund
has to be distributed not only for one
%ind of work but for various activi-
ties in a State. To a large extent,
though we think that priorities should
be given agricultural production
and for expenditure on irrigations,
flood control and power, we cannot, at
the same time, ignore the demands of
the various States for various other
ectivitics where also they thought that
priorities should be given. Some sub-
etantial amount should be spent on
them. 1 woutd like to quote the
figures of the various States. The hon.
Members will be pleased to see that in
the First Five Year Plan, out of a
total outlay of Rs. 1,050 crores, nearly
Rs. 209 crores were spent by the States
on irrigations. It came to nearly 28%;
in the Second Five Year Plan, out of
a total outlay of Rs. 2,083 crores, the
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outlay on irrigation was Rs. 369 crores
and the percentage came down from 28
to 8.

In the Third Five Year Plan, out of
Rs. 3,847 crores, the outlay on irriga-
tion was Rs. 571 crores and the per-
centage came down to 15. Here, in
this matter, we have no contrul be-
cause, if a State Government wants
that a certain amount out of their alio-
cation has to be spent on a particular
activity, we cannot interfere with their
decision and enhance the amount.
The hon. Members will also realise that
in spite of our efforts and our advice
to take up more and more of these
schemes, the tendency on the part of
the State Governments has been that
they have been spending less and less
percentage, in every subsequent plan
periods, on schemes for providing irri-
gation facilities in these areas. We
particularly find that this is so in
those States which are backward nnd
where they have not got much resou.-
ces.

As against this, the hon. Members
will find that in power, out of the tntal
outlay of Rs. 1,050 crores, the outly
in the First Five Year Plan was R«. 178
crores i.e., nearly _17%; in the Second
Plan, out of the tota] outlay of Rs. 2,083
crores, the outlay on power wags in-
creased to Rs. 442 crores giving an in-
creased percentage of 21; in the Third
Five Year Plan, out of the total outlay
of Rs. 8,847 crores, the outlay on power
was Rs. 1,081 crores giving an increase
of 28%. So, the hon. Members will
realise that the States thought that it
was more necessary for them to spend
more money on power. Therefore the
reduction, in so far as irrigation is con-
cerned, was inevitable because the ex-
penditure for other activities also had
to be found.

In this connection, T would also like
to point out that so far as measures
for flood control are concerned. in the
First Plan there was an expenditure
of only Rs. 13.77 crores, in the Second
Plan 1t was Rs. 42.15 crores and in the
Third Plan period it was Rs. P5 § cr-res.
1 have not been able to work .ut tie
percentage but the percentaje will
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come to only 4 or 5 per cent of the
total outlay in the States. How cun a
State, parucularly a State like Assam,
Bihar or Eastern UP, with not much
resources, be in a position to undertake
expenditure for the purpose of control-
ling floods with such small investment
in those areas? These are matters
about which we have to give serivus
consideration and take steps sp that
these defects can be removed.

In this context I would also like to
take up the question which has been
raised by hon. Members regarding the
imbalance in development in vzrious
States. I realise that one of the funda-
mental principles and bases of our
Plans is that we should try to remove
these imbalances which exist in vaiious
parts of the country; but, in spite of
our profession it has not been possible
for us to adhore to the basic princi-
ples which we have accepted in our
Plans. I find that so far as the States,
which were fortunate enough to have
industries and, as a result, were able
to raise more resources, are concerned,
it has been possib'e for them to spend
more money both on power and irriga-
tion. Take, for instance, the State of
Madras or the State of Maharashtra.
I find that, in spite of the fact that
they are much ahead in power as com-
pared to States like Assam, Jammu
and Kashmir and other poor States,
they are spending more percentage ef
their annual allocation on power, with
the result that their per capita con-
sumption of power is going up end
the generation of power is also going
up in thosz arcas. How it is possible
to remove these imbalances? That is
enly possible if we take a decision
that so far as States which have no
resnurces are concerned, the Central
Government will provide the expendi-
tur~ for developing those areas not
eyt of the State Plan ceiling but out-
©da the Plan celling. The moment we
try to incur expenditure under the
Pran ceiling the State is confronted
with finding out funds not only feor
these projects but for many other vpro-
jects with the result that irrigation;
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flood control and power schemes have
to suffer. When everyone is anxious
that these three activities should be
increased I know that I shall get the
co-operation of this House in placing
before the Planning Minister as also
the Finance Minister that due impor-
tance should be given to this aspect so
that the imbalances in our country may
be removed by taking up such C.ntral
schemes ag will be helpful in fair and
equal development of the country.

It is true that these things have to
be considereq within the overall re-
sources of the States and Central
Government but I personally feel that
the time hag come when we should
give a new thought and have a new
approach to these various problems so
that it may be possible for us to over-
come the many difficulties with which
we are faced. 1 have no doubt that in
this effort I shall have the unstinted
support of the hon. Members of this
House,

So far as power is concerncd, we
have the potential to develop nearly
41 million kilowats of power. During
the three Plan periods it has been pos-
sible for us to have as much as 10.5
million kilowatts of power. Thoudh it
is not sufficient—we would like to hava
much more power than we have -I
think, that in this brief period of 15
years our progress is not insignificant.
My colleague. Dr. K. L. Rao, siid the
other day that the average per canita
consumption in our country is about 80
kilowatt hours. As compareqd to Japan
it is nothing because in Japan it is
nearly 1,500 and in some other deve-
loped countries in the West and the
United States of America it is as much
as 3,000 to 5.000 kilowatt hours, Com-
pared to that, how backward are we?

Shri Sinhasan Singh (Gorakhpur):
What about the rate of charges?

Shri Fakhroddin Ahmed. I will
come to that. Comnvared to that, there
is yet a good deal that has to be done
and we are anxious to develop power
in the country. But for that also we
require resources and within our
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limitation, I feel that what we have
done in the course of the last 10 or 15
years is not insignificant,

Now the question arises whether
the time has come when we should
think of change in our policy with
regard to the supply of powers.
In our country a vast majority of the
people—the percentage, of course,
varies from State to State; in some
States it is 80 per cent while in others
it is 70 per cent or 60 percent; but an
overwhelming majority of our people
are living in the rural areas and, there-
fore, the question arises whether we
have to conccive of plang which will
enable us in supply of power to « large
number of people living in the rural
areas. That is considered necessary
not only for the purpose of helping
them to increasz agricultural produc-
tion but also for the purpose of stimu-
lating rural industrics. No amount of
expenditure ine constructing big buil-
dings, big dams and big roads will
improve the economic conditions of
our people unless and until we take
such actionsg as will help in increasing
the production and productivity of
foodgrains angd other crops with which
a cultivator is concerned. If today we
are in a position to help a cultivator
earn flve times more than what he is
earning through his efforts, it means
that he will have surplus funds for the
purpose of purchasing consumer goods
and with this surplus for purchasing
consumer goods there will necessarily
fncrease the demand for consumer
good; in our country, that means, other
industries will come up in our ~ountry
and it will also solve the problem of
unemvloyment. Therefore I consider
that it ic of vital importance to us that
the power we generate shou'q now he
utilis>d to a great extent to electrify
the rural areas both for the purpose
of provid‘ng energy for our pump seis
and for stimulating rural industries.

In this connection we have taken
some s‘eps. Before the First Five
Year Plan only about 3000 villages
had electricity; now. the numher has

_gone up to nearly 55,000 villages in
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the course of the last three Plan
periods. But it will be fallacious to
judge the develop t and ext
of supply of electricity to the villages
merely on the number of villages.

The other day, my colleague gave
some figures and he divided villages
into three categories. ...

o TR (FT09) A Y
qeaT faadr &1

sft STl wzwe - ot & aaen
g 1 o9 gfad

He divided villages into three cate-
gories. There are villages which have
a population of less than 500 people;
there are villages which have a popu-
lation between 500 and 1000 people
and there are villages which have &
population of over 1000 people. If we
consider our achievement having re-
gard to the number of people in the
villages who have becn benefited—I
was just considering the flgures—we
find that nearly 31 per cent of the peo-
ple living in the villages have bzen
given electricity, In regard to the
number of villages, it comes to 4.6 per
cent.......

o qiTCAR ;o 3FF 55 g
arat Y fawet et @ o o wed §
& 30 sfowr fasrent faeit & 1 ag sy
faama &

Shrl Fakhruddin Ahmed: Accord-
ing to the numbar of villages, our
achievement is ahout 9.6 per cent. RBut
according to the number of peop'e whop
have received the bonefit. our achieve-
ment is about 31 per cent. We arve
thinking of taking up a programme
of providing electricity to 1 lakh of
villages in the next three or four venrs
and bv the end of the Fourth Five
Year Plan, we have a scheme under
which nearly two-thirds of the num-
ber of people living in the villazes will
have the facility of eleetricitv. So,
while T agree that it is in this behalf
that we have to divert our attention
and do much more than what we have
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been doing in the past, it will not be
cocrect for us to think that nothing
has been done in this behalf by the
Ministry or that we have ignored the
necessity of providing electricity to
the rural areas.

Dr. Ranen Sen (Calcutta East): Are
the electricity rates going to be re-
duced for the rural people?

Shri Fakhruddin Ahmed: With this
is linked up the question of providing
electricity to rural people at a cheaper
rate,

We have been taking action in this
behalf also. The hon. Member will
realise that only recently we have
taken an action under which the rate
of over 12 p. will be subsidised by
both the Central Government and the
Sta'e Government—50 per cent sub-
sidy will be given by the Central Gov-
ernment and 50 per cent subsidy will
be given by the State Government. 1
think, in the next year, necarly Rs. 60
lakhs by way of subsidy will have to
be given by the Central Government
under this scheme. The hon. Member
is quite justified in saying that what
has been done is not enough. It is
my desire and my ob‘ective that clec-
tricity should be provided evén at a
cheaper rate than 12 p. to the rural
population. In some of the States
which are lucky enough to have suffi-
cient power and which have been hav-
ing this power development for a large
number of years. the power rate is
about 8 p. 1 wish it was possible for
us even to fix 6 p. and ask the States
to supply power to rural areag at that
rate. But that again will mean that
it we put this burden on the State
Governments, the future develop-
ment will suffer. Therefore for the
present we have to concentrate on
developing power in every State and
also improving the transmission svs-
tem and the regional gird system
and. if possible, the gird svctem
throuthout the country. It will there-
fore, be pagssible for us to examine
the question of making the rate uni-
form not onlv with regard to agri-
cultural purposes but also for other
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purposes. That is the objective we
must have before us and if we can do
so—I am sure it will depend on what
resources we are able to invest for
this purpose—it will be possible for
us to attain the objective which the
hon. Membres have in view and }
can have no quarrel with them that
this should not be done. But the

question is whether we have the
means to do it.
Shrimati Renuka Ray (Malda):

What has been done in regard to the
raising of rate for industrial purposes)

Shri Fakhruddin Ahmed: 1 can
deal with that question also. We cas
certainly take up this question. Bu#
the question arises whether it will be
possible for our industries also to beag
the burden of 'increased rate.  The
hon. Member must remember tha®
we are in the infancy stage so far as
our industrial development is concer-
ned. It js not only necessary for us
to provide consumer goods for ous
country but it is also necessary fo®
us to produce the consumer goods
and the other industrial goods in such
a large number that we may be able
to export them outside. It is onl®
through exports that it may be possi-
ble for us to earn foreign exchange
for our country which will be helpful
in various other directions of deve-
lopment. Therefore, I would not like
at this stage to put an additional bur-
den on industries which they will no#
be able to bear. This is necessary not
only for the purpose of internal cone
sumption but also having regard te
the export of commodities which the-
se industries will be turning out.

1 submit that so far as relieving the
burden on rural sector is concerned,
we have no difference with the ob-
servations made by the hon. Members
but the difficulty is that today we are
not in a position to do so. We shall
make every effort in that directiow
and see to what extent we can fur-
ther reduce the burden on the rural
population and also increase the faci-
lities of providing electricity to the
people concerned.
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Shri Sinhasan Singh: How far
have you succeeded in fixing, uniform
rates throughout the country? Even
within a State there are different
rates.

Shri Fakhruddin Ahmed: So far as
the rates within a State are concerned,
they have a number of categories, and
I know action has been taken, and for
one category they have fixed similar
rates all over the State. The question
fs whether you have the same rate
for all kinds of things for which elec-
tricity is supplied in a State.

For instance, there is a difference in
the rate for agricultural purposes and
for industrial purposes. It depends on
the quantity of power consumed by
a particular concern and so on. All
these questions are involved. As I
have already pointed out, we have
various means through which power
4s being generated. There is the hy-
del power; there is the steam power;
there is the power by diesel oil. All
these and the cost of production va-
rise from place to place. Unless
and until it is possible for us to have
wuch a system by which we can pool
all the power generated in our coun-
¢ry, it will not be possible for us to
thave a uniform rate for the States
«ll over the country.

These are the general observations
which I have to offer with regard to
the very useful suggestions advanced
by the hon. Members I will now take
wp some of the points raised by hon.
Members.

Shri Kashi Ram Gupta (Alwar): 1
em making a suggestion....

pr. K. L. Bao: Let the hon. Minis-
der finish.

Shri Fakhruddin Abmed: I am
.gorry Dr. Singhvi js not here. He had
observed as follows—he was quoting
.a survey report; this is what he said:

“You are also aware that the
Plan targets have failed misera-
‘bly both in the fleld of irrigation
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and in the field of power. 1 would
like you to read from a summary
of the Report of the Programme
Evaluation Committee which I
think constitutes the severest
possible indictment of the work-
ing of the Governmental plans in
these two major sectors.”

After I heard these observat'ons, T
was myself surprised and I wanted to
have a look at the report of the Pro-
gramme Evaluation Organisation. I
sent for it and also for the summary
which is prepared by the Ministry and
I found that the quotation which he
had given did not find a place either
in the report or in the summary. [
do not know where from the hon.
Member got the summary....

Shri Sham Lal Saraf (Jammu and
Kashm'r): He shouid be informed in
writing.

Shri Fakhruddin Ahmed: I just
wanted to ask him if he could help me
in finding out this particular passige
in either the report or the summary;
that would have been very helpful to
me.

In this connection I would also like
to point out that this Programme
Evaluation report, which Dr. Singhvi
has mentioned, does not cover the
power sector, and to that extent the
hon. Member is not correct in basing
his judgment on power projects. In
the field of major irrigation projects,
the study pertains only to eight pro-
jects executed during the very first
Plan. The report no where mentions
anything of the type that the hon.
Member has quoted. As far a; as the
Ministry of Irrigation & Power is
concerned, the main interest in the
report is with regard to utilisation of
benefits. Of the eight projects dis-
cussed, my colleague has already
mentioned about the peculiar circum-
stances of Kakarapar and I do not
wish to add anything further on the
subject. The total irrigation poten-
tial of the other six projects, leaving
aside the Tungabhadra about which 1
shall speak later, is 18 lakh acres, and
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of this I am glad to say that 93 per
cent has, by now been utilised. This
sizeable achievement has brought im-
mense benefits to the people in these
areas.

Regarding Tungabhadra, there has
been some difficully due to reorgani-
sation of States. Sufficient funds
were not available for this project.
There has been some delay in build-
ing up the potential on the Left Bank
Canal. Apart from the delay in
building up potential, there has been
difficulty in speading up utilisation
also on account of the crop pattern
envisaged in the project. Tunga-
bhadra Project is designed for dry
crop irrigation and since there was
not sufficient experience in this field,
it has led to delay in utilisation. With
the new hybrid varieties of seeds that
are now being developed, particularly
of jowar and bajra, ‘it is hoped that
potential created by the Left Bank
Canal would be utilised speedily.

In view of what T have placed be-
fore this House and the neeq for more
irrigation and power projects in the
successive Five-Year Plans, the acti-
vities of the Central Water & Power
Commission have increased conside-
rably and increasing demands are be-
ing made on the Commission for
specialised  serv'ces. Besides, the
Commission is called upon to provide
technical assistance to friendly foreign
countrics. The Central Water and
Power Commission may also have to
tunction a; Consultants to some of the
State projects b2ing financed through
World Bank loans, etc. With the for-
mation of the Indian Service of Engi-
neers, the orranisational structure of
the Central Water & Power Commis-
sion wou'd have to be reviewed, at
the same time taking note of the need
to build up expertise for which con-
tinuity of knowledge and experience
is essential. The procedures for tech-
nical scrut'ny of proiects received
from the “State Governments|State
Electricity Boards have also to be
streamlined so as to ensure expedi-
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tious action. In order to equip the
Central Water & Power Commission to
discharge its respoinsibilit'es adequa-
tely, it is considered expedient to
review the functioning of the Com-
mission. It is accordngly proposed
to set up a high level Committee to
go into this question and to recom-
mend measure; to be taken. Dr. A.
N. Khosla, Governor of Orissa, who
had been long associated with the
working of the Central Water &
Power Commission and the Ministry
of Irr‘gation & Power and who is
one of the most distinguished engine-
ers in the country, has at our request,
very kindly agreed to accept the
Chairmanship of this Committee. It
i; hoped that, on the basis of the
recommendations of this Committee,
it would be poss’ble for the Central
Water & Power Commission to play
an even more useful role in the
planning, execution and co-ordination
of schemes relating to irrigation,
flood control and power development.

Some of the hon. members have
referred to one or two important
things and I would like to take them
up.

Shri Subodh Hansda has referrcd
to the progress of work on the
Farakka Barrage Project. Govern-
ment attach great imprtance tn the
spcedy complelion of the Farakka
Barrage Project which is primarily
intended for the preservation of the
Port of Calcutta. In addition, this
Project will provide a vital through-
communcation link over the Ganga
batween the districts of Malda and
Murshidabad in West Bengal. Besides,
the project provides a number of
additional benefits, including depen-
dable water supply to the metropoli-
tan city of Ca'cutta and its env'rons,
river transport in the Ganga-Bhagi-
rathi throughout the year, lesser flood
hazard by improved drainage, and so
on. This matter has been considered
by me. I knew that there was some
difficulty on account of shortage of
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funds. I, on my own, have under-
taken the responsibility of not slowing
down the working of this project....

Shri Subodh Hansda (Jhargramn):
Hag the hon. Minister seen the press
report dated the 13th April, appzaring
in all leading newspapers of Calcutta
that his project will not be comple-
ted by 1975 because of the continued
interference of the officials?

Shri Fakhruddin Ahmed: I have
already said that, apart from tiie nece-
s;ity of providing facilities to Calcutia
Port, there are other questions invol-
ved, particularly the international
question. I would not, therefore, like
the work of this project to be slowed
down. So on my own authority I
have said that the work will not be
slowed down. I shall take up the
matter of providing further finances
necessary with the Finance Minister
in the month of June or July and I
have no doubf that, with his help, it
will be possible for me to find the
necessary finances.

Then there are the inter-State pro-
blems like the Krishna, Godavari and
Narmada. I would not like to go in-
to details about them, but I would
like to point out to the hon. members
that, as soon as ! am able to get away
from the Parliament, I shail try to

meet the Ch'ef Ministers of various -

States individually to acquaint myself
with their problems and with their
difficulties, ar.d after that, bring them
together in order to solve these pro-
blems. In this behalf I may point
out that towards the end of this month
1 am meeting the Chief M nister of
Maharashtra: after that, I will be
meeting the Chief Minister of Andhra
Pradesh and the Chief Ministers of
Madhya Pradesh and Rajasthan and
I will trv to bring them together.
(Interruptions)

Shri Basapma (Tiptur): How about
meeting the Chief Minister of Mysore?

Shri Fakhruddin Ahmet: I shal]
meet all the concerned Chief Minis-
-ters.
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An hon, Member: This is how
they neglect.
Shri Fakbruddin Ahmed: It is far

from my mind to ignc e any of the
State. (Ineerruptions).

st %o o TN : fagre § W A
picdl]
Shri Fakhruddin Ahmed: I am go-

ing to Bihar cay after tomorrow.
(Interruptions).
Shri Jashvant Mehta (Bhawnagar):

Narmada project requires top priori-
ty.

Shri Fakhruddin Ahmed: I hope 1
shall get the co-operation of the hon.
Members and also of the Chief Min!s-
ters concerned. After all, we have
to think of the country as a who'e and
whatever delay is made in this behalf
wili really gtand in the way of our
development. I personally feel that
the time has come when it is neces-
sary for us to take some major pro-

je-ts both for irrigation and flood
and power, not within the State
Plan cei’ing but outsids the State

Plan cei'ing; they have to be p’anned
and execu'ed by the Centre ani later
on, if neressarv, they can be handad
over to the Staté Governments.

14 hrs.

=1 aw fagrt "gden (fawdi) -
# w= AEYEq AT LATT URAM & qNY
%t e feamn =wgan g, 9 fr ow aw
¥ T WY 1 AG T A% QT g1 dvam ?
FI47 TIATH )

Shri Fakhruddin Ahmed: So ‘ar
as Naegmada valley projca is con-
cerned, as hcn. Members know, it is
going to cost over Rs. 1,000 crores
and it will be imnossible for any
State to undertake it. Even if a few
States are interested, it wi'l not be
possible for them to fing the r2sour-
ces within their plan ceﬂinz. A pro-
jects like this will have to be taken
up in & big way.
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Shri Jashvant Mehta: I would like
to seek one clarifization from the
hon. Minister. What is his approach
regarding the finance for this pro-
ject?

Shri Fakhruddin Ahmed: I cannot
but refer to what has been stated by
Shri Liladhar Kotoki from Assam
regarling Kopili Hydro-electric pro-
ject. I would like to inform him that
the proj.ct repcrt on this scheme has
been delayed because of the detailed
studies which have to bhe carried out
to determine th: extent of the pro-
blem arising from the existence of a
large number of caverns snd sink-
holes in the lime-stone terrain and
the rcmelial measures necessary to
overcome this difficulty. The Assam
State Electricity Board have taken up
further exploration and drilling work
on the lines recommended by the
Board of Consultants and the Yogos-
lav experts. The Geological Survey
of India has to carry out geo-mapping
and grouni-water survey. The pro-
ject report can bz finalised by the
State Electricity Board only after
completion of detailed investigations.
Though they are anxious to include
this project in the Fourth Five Year
Plan, it now secms that the report
will nnt ba available before the end
of next year. What further action
can be taken will have to be consi-
dered only after this report is re--
ceived.

In this connection, I would like to
inform the hon. Members that so far
as the Flood problem is concerned,
recently one cxpert from the U.S.A.
has conme—Mr. Wheeler. In fact, he
will be going to Assam in about two,
three davs’' time and he will Dhe
spending there not only about two,
throe months but also  undertake
serinus studies of the erosion problems
arising out of Brahmaputra and other
rivers In our country, I hooe that,
after he submits his reports to wus,
it will be possible for us to undertake
i a biz ‘wav some of the schemes
which will help in stopping erosion
from rivers.
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Mr. Dwivedy is not here and so I
will not refer to the points raised by
him, Mr, Gajraj Singh Rao is also not
here. Mr, Yadav referred to the Bag-
mati Project in North Bihar. The
Project Report has recently been re-
ceived by the Central Water and
Power Commission. The State Gov-
ernment have proposed the scheme
for inclusion in the Fourth Five Year
Plan. Shri Yadab also referred to
Mahadev Nallah irrigation scheme.
Recently this has baen discussed with
the State authorities and a scheme
report is awaitej from them,

ot TRECA : IUTETE ARNET,,
# W ¥® qBT AT § | (WAwA)
AT Fe6 g /4 Ao § 7o FaE
I # qw w1 wfawr few g
g ? I F oo e aifew 1wl
AR ¥ W W ¥ AR F 7@ 3
T § Wy & s ey § 1@
T W O I8N F1 AR AL & 7

ot Ho Mo TRE : JIX § 99 T
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;WE?
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Shri Fakhruddin Ahmed: Before
closing, I would like to share with
you our ideas with rezard to the
future planning for Irrigation and
Power projects in this country. The
area which can be ultimately irri-
gated by major and medium irriga-
uon schemes is assessed at 112 mil-
lion acrcs. Out of this 24 million
acres had been developed by 1951; the
schemes undertaken since the First
Plan will, on completion, bring an
additional 44 million acres under irri-
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gation. This would leave another 44
million acres to be exploited in
future. It is my intention that we
should frame projects and pro-
grammes in such a way that these 4
aillion acres are exploited during
the course of the next 20—25 years.
In other words, we should undertake
aew schemes to benefit about 10—11
®illion acres in each succeeding Plan
period. The long-term Plan that 1
bave in mind is to bring in the entire
irrigation potential of this country
under major and medium pro,ects by
about 1985. This alone. I feel, would
lay sure foundations for the growth
of a sound agricultural economy. In-
vestigations on a number of projects
which may be undertaken have al-
ceady been carried out. I propose to
dnitiate action to identifv the remain-
ing projects and to carry out detailed
anvestigations in order to achicve the
targets I have mentioned above.

With regard .to power programme,
unless planning is done sufficiently in
advance, the benefits cannot bz re-
alised to cope with the load develop-
aent. Further, long-term planning is
necessary to ensure the most ccono-

mic pattern of generation, transmis-

son and distribution in the entire
country. In this context, it is neces-
sary to have a perspective planning
for a period of 20-25 years. Some
work has already been done in this
direction and the surveys conducted
oo far indicate that by 1980.81, the
demand will go upto about 04 mil-
lion KW, Th. power plan in future
has to be fitted in the potential avoil-
able in the various parts of the coun-
try in respect of hydro, thermo and
nuclear power. It has been estimated
that the total hydro-electric potential
in the country is 41 million KW. In
order to ensure full exploitation of
this potential, action has already heen
initiated regarding investigation of
schemes. Under the Unit.d Nations
Bpecial Fund Assistance for 62 Hy el
Projects, investigations of 50 proiects
bave already been taken in hand. In-
westigations of the romainirg projects
are proposed to be undertaken short-
Ty. In regard to Thermal Projects,
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preliminary studies are being made
in the light of the recommendations
of the Energy Survey Committee,

Though the tlme al'stted to me
was 45 minui T have already {aken
more than one hour and I woulj nut
lik2 to encroach upon the time of the
other D ds. I may submit in this
connection that manv of the points
raised by the hon. Members regard-
ing schemes which are in the t'lan
and also which are not in the Plan
will be glVen mv T-reanal attention
and whatever isg possible in the con-
text of what I have s.a.ed will be
done. I shall give them my personal
consideration and see how w2 can
utilise them in increasing our activi-
ties to cover wider areas.

Shri R, S, Pandey (Guna}): I want
to ask something about the Narmaia
Valley Project,

Mr. Deputy-Speaker: We cannot
convert ‘this into a question hour.
The hon. Minister has taken more

than one. hour to explain the things.
There are a dozen Members standing.

Shrl R. §. Pandey: I have not par-
ticipated in the debate. Only one
quesion about Narmada Valley Pro-
ject.

Mr. Deputy-Speaker: I cannot
allow.

) WRREOAT [ IS HEe,
a8 ©F W To faar ey )

ITeTW AR : AT, ATET |

o TRATTE - AR oF fme
A | a7 e wrert v &) R
e O 9V 7o #7 gra Afad |

Some hon. Members rose—

Mr, Deputy-Speaker: I will allow
only Swami Rameshwaranand.

o wewa fig ()" gerom
WER, W TAT ® qagT aww
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NEgmE efA AR Saiaaw &
gt & A A 7 AT Y I A A
M AgeFg | Fyg A ¥ 3@
AT 02T § | arfFeTra § A< agt
% & < ¥\ 9z o fefawra s
qifFeam & &, 97% grar § frgem
¥ fdfasa s A, JF fordwfa
TEITT TIGF HAD HTAT F, G-
&7 W FAT & F o | fRT 399 T
IET FNE 79w AFT IFF A€ AT
fey 7

FTETH WA : WTE, AT |

o TN & oy : & TR qfeas
W T AZATE. .
Mr, Deputy-Speaker:

-called the hon. Member,
resume his seat.

I have not
e should

o g fag : fadmfor seeTa
SEHF FAL AAFI GRS & fad
YA T@AT §, Iq T @W F@T &
St 5 FHQET OF q@ A w5,
A FTHRTT AR F TEETR FY ATHEA
10 9@ &7 q &, ¥ afeea
TR IFHT ACHT A qa+g & Ay
TB@F T FENE )

Mr. Deputy-Speaker: The hon,
Member is going on even when I

have asked him to sit down; he may
please sit down.

W Tww o feg ;A fa 2 e
3 TF AT §IY YIAWT FT @S v av
TT FT T A€ } A1 NiFAT AT
q T TH faar sy iy fr arfeear
Agdgrar g

Mr, Deputy-Speaker: Orier, order.

How can w: go on like this?

& THITIANY Wl oA@RT X
faat QT w1 g fear §, 9@
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fageamr & art & ar faord & St #,
T a9 FY qF 917 I W ¥ @y
# & & fadh g3 S Avega g
T JHAT AN At qG § A agT g
TATHT JAZ €V AT ], AT &9 9T W
1§ Tg FA F1 fawre &, Iwdar
arfg ¥, arfs swar @ fasey fawr %
1wy 3faT wrar § faa a1 aifs-
T 7 AT ¥ WEGST FT G oY F1E
feqr Jmar &, a1 ¥ @ FE QoA
R F faamnia g ?

Dr. K. L. Rao: May 1 answer on
behalf of the h~n, Minister in charge?
A dam on the Tons river. a tributary
of the Jumna is under very serious

consideration. and it is very likely
that it will be taken up.

Shri R. S. Pdndey: May I ask cnly
on> question? -

Mr. Deputy-Speaker: I am very
sorry. If I allow the hon. Member, 1
shall have to allow hall a dnzen
others.

Shri Priva Gupta (Katihar): 1
want to ask one question. We have
not spoken at all on these Demands.

Shri Muthyal Rao: I seek your per-
mission to ask one auesuon.

Mr. Deputy-Speaker: If the hon.
Member i1s going to set the ball rol-
ling, then cverybody would take it
up.

o) Toorw fog & & a1 wgn
s § 7 v saas w3 w ey
UF A9 TAT @ AT §, 9§ TW AT
W€ { fagr 9w

Mr. Deputy-Speaker: Order, order.
I shall now put cut motions Noa
7 to 21 to the vote of the House.

All the cut mo‘ions were put and
negatived.
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Mr. Deputy-Speaker: The question

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper, be granted to the Presi-
dent, to complete the sum neces-
sary to defry the charges that
will come in courSe of payment
during the year ending the 31st
day of March, 1967, in respect of
the Heads of Demands entered in
the second column thereof against
Demands Nos. 67 to 69, 132 and
133 relating to the Ministry of
Irrigation and Power.”.

The motion was adopted.

[The motions for Demands for
Grants, which were adopted by the
‘Lok Sabha, are. reproduced below
—Ep.]

DeManNp No. ST7—MINISTRY OF IRRICA-
TION AND POWER

“That a sum not excceding
Rs. 23,97,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Ministry of Irrigation
and Power’.”

Demanp No. 68—MuULTI-PURPOSE RIVER

ScHEMES

“That a sum not exceeding
Rs. 1.34,37,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of ‘Multi-purpose River
Schemes”.”

DEMAND No. 69—OTnER REVENUE EX-
PENDITURE OF THE MINISTRY OF JRRI-
GATION AND POWER

“That a eum not exceeding
Rs. 6,00.01,000 be granted to the
President to complete the sum

192(Ai)LSD—-4.

necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March 1967, in
respect of ‘Other Revenue Ex-
penditure of the Ministry of Irri-
gation and Power'.”

DeMAND No. 132—CarrTaL OUuTLAY OW
MuLTI-PURPOSE RIVER ScHEMES

“That a sum not exceeding
Rs. 17,95,24,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March 1967, in
respect of ‘Capita] Outlay on
Multi-purpose River Schemes’.”

DemAND No. 133—OTHER CArrrar Our-
LAY OF THE MINISTRY OF IRRIGATION
AND POWER

“That a sum not exceeding
Rs. 8,80,20,000 be granted to the
President tc complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Other Capital Outlay
of the Ministry of Irrigation and
Power".”

MinsTRY oF HEALTH AND FAMILY
- PLANNING

Mr. Deputy-Speaker: The House
will now take up discussion and vot-
ing on Demand Nos. 41 to 43 and 127
relating to the Ministry of Health and
Family Planning for which 4 hours
have heen allotted.

Hon. Members desirous of moving
their cut motions may send slips to
the Table within 15 minuteg indicat-
ing which of the cut motions they
would like to move.

Drmanp No. 41—MintstrY or Hzavma
AND FAMILY PLANNING

Mr. Deputy-Speaker: Motion mov-
ed; .

“That a sum not exceeding
Rs. 20,72,000 be granted to the





